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Tbe'MlllWer 01 IIeaHb (Dr. Sullblla 
Nayar): (a) and (b). 2509 cases of 
"1'IIberculosis were reported in respect 
Of Central Govenunent servants and 
members of their families covered by 
the Central Government Health 
'Scheme during the year 1963. Sepa-
rate figures for Central Government 
servants and their families are not 
maintained. Most of the Government 
servants and members of their fami-
lies in Delhi are covered by the Cen-
tral Government Health Schf"me. 
Figures in respect of Government aer-
vants and members of their fa:nilies 
not <:OVered by this Scheme are being 
collected and a statement furnishing 
1Ihe requisite information will be laid 
on the Table of the Sabha in due 
course. 

(c) No. Full facilities for investiga-
tions, specialist ronsultation and 
treatment (including hospitalisation) 
are provided at Government cost. 
I 

PaIa1 Central Bank 

1114. _ Sbri Warior: Will the Minis-
ter of FJnance be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 328 on the 10th September, 
1964. and state when the liability of 
the Palai Central Bank in liquida-
tion for the income-tax for the 
period 1959-63 will be finally deter-
mined? 

The MInister of Finanoe (Sbrl T. 
'1'. KrlslmamaeharU: It is expected 
that tho income-tax liability of the 
Pai-ai Central Bank (in liquidation) 
for the period 1959-1963 will be deter-
mined by the Income-tax Officer by 
the end Of the current financial 
,.ear. 

Homoeopathio System or MedielDe 

1175. Dr. B. N. Singh: Will the 
Minister of Health be pleased to 
state: 

(a) whether Government have 
under consideration any proposal 
to bring forth a comprehensive legis-
lation by way of standardising the 
teachin, and practisin, in the 

HomOlClllGlda .,.... of medicine In 
the country on the lines of the exiat-
ing legislation relating to the Allopa-
thic system of medicine; ancl 

(b) if so, when? 

The MJalster of H_HIa (Dr. S ... • 
hila Nayar): (a) No. 

(b) DoeI not ari8e. 

1111. Dr. B. N. SIDP: Will the-
Minister of Health ,be pleased to 
state: 

(.) the conditiona laid down by 
the Board of Homoeopathic System. 
of Medicine. Delhi fOr recognising 
Homoeopathic Educational Institu 
tions in Delhi; 

(b) whether it is a fact that since-
the enactment Of Homoeopathic Act 
in 1956 the Board has not held any 
lingle Examination for registration 
of Homoeopaths; and 

(c) whether the Board has sub-
mitted any Achievement Reports to· 
Government since its inception and 
if so, how many, and what is the 
latest report? 

The M"1J1Ister of Health (Dr. Sus-
ahiIa Nayar): (a) Under Section 31 
of the Delhi Homoeopathic Act, 1956. 
the Board of Homoeopathic System 
of Medicine. Delhi may grant re-
cognition to any institution impart-
ing instructions to students for pre-
paring them for the qualifying exa-
mination if it is satisfied that the 
instructions imparted in such insti-
tutions come -up to the standard N-
quired for such recognition. 

(b) The Act does not prescribe any 
separate examination for registra-
tion of homoeopaths and as such the 
question of holding such examina-
tion does not arise. 

(e) No. The Board however sends 
the minutes of its meetings to the 
Delhi Administration. Accordinr to 




